IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH \Q\\

AT HYDERABAD

Q.A. 497/93. . Ot., of Decision : 14-08~35,

'Us Ranganayakulu .. Applicant,

Vs
1. Union of India, ,
Owning SC Rly, rsp.py o i
its Divisional ‘Reiluay Manager, +!
. Wi jayawada. o

2., Presiding Officer, Labour Court, ‘ :
Guntur. ’ : : : .. Respondents,

.
-

Counsel for the Applicant. ! Mr. M.Lgkshmana Murthy /

Counsel far the Respcndents : Mr. G.S.3anghi, SC Por Rlys, fﬁ

|

CCRAM:
THE HON'BLE SHRI A.8. GORTHI : MEMBER tADNN.)

OROER
! As per Hon'ble Shri A.B. Gorthi, Member (Admn.) |
None for the applicant, Ewea On the past

severel occasions nompg sppeared Por the spplican§}

€ven when the cass was listed for dismissalJﬂt widd in A

be obvious thet the applicant is no longer interested .

in: pressing this 0A., The 0A is therefore dismissed .
Por’ default. )
| —— :
J—— P,

(A.B. Go thi; 1

Member ( Adon., i

r-ji-

Dated ¢ The 14th August 1895. T

“{Dictated in Open Court) Y.
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| TYPED BY CHECKED £y -~
: _ ‘ ol
COMPARZD av APTROVTL gy
TN THE CENTRAL ADMINISTRATIVE TRI=UNAL
HYDERABAD B

ENCH AT HYDERARAD,

HON'BLE MR, A.z. GORTHI,  ADMINISTRA-
\* TIVE MzMBRR. . :

HON'BLE MR.

JUDICIAL MEMRER, .

ORBER/JUDGEMENT
DATED: /é’/y . 1995,

4

O VA vry e s S

T Lor/as
7
0.2.NO, 7 g
_T.A.n0. —reRoie, -

ADMI [ED AND INTERIM D'\IRECTIO"}TS 1237780,

OF WITH DIRECTIONS.

DISMISSED NS WITHDRAWN, '

DISMISSED FOR DEFAULT,
NO ORDER AS TO CosTS.






